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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
Original Application No. 836/2024
IN THE MATTER OF:
SARITA DWIVEDI ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

N.D.O.H: 17.07.2026

ACTION TAKEN REPORT / COMPLIANCE AFFIDAVIT

ON BEHALF OF RESPONDENT NO. 6, M/S OMAXE LTD.,

IN COMPLIANCE WITH THE ORDER DATED 26.05.2026

PASSED THIS HON’BLE TRIBUNAL IN ORIGINAL

APPLICATION NO. 836/2024.

[, Digamber Dutt Sharma, S/o Late Shri Keshab Dutt, aged
about 52 years, authorised Signatory of M/s Omaxe
Limited, having its Regional Office at Cyber Tower, 2nd
Floor, Vibhuti Khand, Gomti Nagar, Lucknow, do hereby
solemnly affirm and state as under:

1. That I am the Authorised Signatory of Respondent No. 6

in the above-titled matter and, being well acquainted
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with the facts and circumstances of the case, based on
the records maintained by the company, am competent
to swear this [ am fully authorized and competent to
swear and file this present Action Taken Report /
Compliance Affidavit.

2. That the present affidavit is being filed in strict and
respectful compliance with the directions issued by this
Hon’ble Tribunal vide its order dated 26.05.2026.
Through the said order, this Hon'ble Tribunal was
pleased to direct as follows:

'6. The Municipal Corporation, Lucknow is directed to take

over and respondents no.6 and 8 are directed to hand over

the possession of ponds to Municipal Corporation, Lucknow
within 10 days and file their action taken report in this
regard.”

3. That, the Respondent, acting under the active
supervision of the Lucknow Municipal Corporation,
successfully executed the comprehensive physical
restoration of these four specific ponds. This extensive
restoration protocol involved the meticulous clearing of

invasive vegetation, deep desilting to revive the natural
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depth, the scientific reconstruction of the surrounding
embankments, and the installation of robust Reinforced
Cement Concrete boundary pillars to permanently deter
and prevent any future illegal encroachments.

4. That having successfully restored the aforementioned
water bodies to their natural, water-filled contours, the
Respondent promptly initiated the final administrative
handover of these essential public assets vide a written
communication dated 16.03.2026, addressed to the
Municipal Commissioner, Nagar Nigam Lucknow, the
Respondent No. 6 explicitly recorded the completion of the
physical restoration work.

5. That to place the compliance on record, it is respectfully
submitted that the Respondent successfully initiated
and executed the formal handover of the restored ponds
situated within its developmental footprint (specifically
Khasra Nos. 1211, 1250, and 1251) within the stipulated
10-day timeframe.

6. That on 29.05.2026, the Respondent No. 6 officially

addressed a letter to the Municipal Commissioner, Nagar
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to assume absolute physical possession of the
aforementioned  water  bodies. In the said
communication, it was explicitly reiterated that these
land parcels were never the private property of the
company, but have historically remained the absolute
assets of the Revenue Department and the Lucknow
Municipal Corporation.

A True Copy of the Letter dated 29.05.2026 addressed
by Respondent No. 6 to the Municipal Commissioner,
Nagar Nigam Lucknow, is annexed herewith and marked

as ANNEXURE R6/1.

7. That acting upon the formal handover request and the
directions of this Hon'ble Tribunal, the Nagar Nigam
Lucknow has actively proceeded to assume control over
the subject properties. Vide an internal official
communication dated 09.07.2026 (Letter No. D
509/K.T./26), the Assistant Municipal Commissioner /
In-charge Property, Nagar Nigam Lucknow, directed the
Executive Engineer Zone-08 to formally take over the

maintenance and upkeep of the ponds situated at

Khasra Nos. 1211, 1250, 1251, 1653, and 1681.

/s
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8. That the aforementioned Nagar Nigam letter dated
09.07.2026 officially records and acknowledges that the
Engineering Department Zone-08 has already secured
the perimeter of the said ponds by installing barbed wire
(tarbaad) and has prominently erected official Nagar
Nigam ownership boards on the vacant sites.

A True Copy of the Letter dated 09.07.2026 issued by
the Assistant Municipal Commissioner, Nagar Nigam

Lucknow, 1s annexed herewith as ANNEXURE R6/2.

9. That in light of the above-documented facts—specifically
the formal written handover executed by the
Respondent on 29.05.2026 and the subsequent physical
possession and securing of the sites (via barbed wire and
signboards) by the Nagar Nigam Lucknow—it is
respectfully submitted that the Respondent has fully,
completely, and bonafidely complied with the directive
contained in Paragraph 6 of the order dated 26.05.2026.

10. That the Respondent, therefore, humbly prays
that this Hon'ble Tribunal be pleased to take the present
Action Taken Report / Compliance Affidavit and its

annexures on record. Recognizing the complete
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execution of the handover mandate, it is fervently prayed
that this Hon'ble Tribunal may graciously discharge
Respondent No. 6 (M/s Omaxe Limited) from any
continuing liabilities, maintenance obligations, or
further  appearances concerning these public
environmental assets in the present Original
Application.

11. That the contents of the present affidavit are
drafted based on the official records of the company and
legal advice received, which the Respondent believes to
be true and correct. It is submitted that this affidavit is
filed in absolute good faith, in the interest of justice, and
nothing material has been concealed therefrom.

12. That it is imperative to reiterate the territorial
jurisdiction within the "Omaxe City" project, and out of
the five natural water bodies forming the core subject
matter of the present matter, only four ponds,
specifically situated at Khasra Nos. 1211, 1250, 1251,
and 1681 fall geographically within the 41.2-hectare |

area historically developed by the Respondent No. 6.
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A copy of the recent Photographs is annexed and marked

herewith as ANNEXURE R6/3.

13. That = through  this correspondence, the
Respondent No. 6 formally requested the civic body to
assume absolute physical possession and perpetual
maintenance of the said water bodies. It was
categorically clarified that these land parcels were never
the private property of the company, having always
remained the absolute assets of the Revenue
Department and subsequently the Lucknow Municipal
Corporation, and the Respondent No. 6 remains entirely
ready and willing to execute any additional archival,
documentary, or legal formalities required by the Nagar
Nigam to solidify its absolute possession over the ponds.

14. That the Respondent No. 6, therefore, humbly
prays that this Hon'ble Tribunal be pleased to take the
present compliance affidavit and its comprehensive
annexures on record. Recognizing the complete,
bonafide execution of the restoration mandate and the
formal handover process, it is fervently prayed that this

Hon'ble Tribunal may graciously discharge Respondent
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No. 6 (M/s Omaxe Limited) from any continuing
liabilities, maintenance obligations, or further
appearances concerning these public environmental

assets in the present Original Application.

For OMAXE LT Wu

SRI

DEPONENT
VERIFICATION:
I, the deponent above-named, do hereby verify and declare
that the contents of paragraphs 1 to 14 of this affidavit are
true and correct to my personal knowledge based on the
official records of the company maintained in the ordinary
course of business. No part of it is false, and nothing material

has been concealed therefrom.
Verified at New Delhi on this }( lD day of July, 2026.

For OMAXE mj\(\/u /
\ W e
\

Authorb/

DEPONENT

DIPANKAR [OAS
ADVOCATE
NOTARY PUBL;
AEGD, NO. 91g
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"This is to inform that please make all correspondence with us on our Zonal Office Address only,,

OMAXE LIMITED
Zonal Office : CYBER TOWER, lind Floor, TC-34/V2, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh- 226010.
Tel.: 0522-4913000, M. No. 9999999 315
Corporate Office : 7, Local Shopping Complex, Kalkaji, New Delhi - 110 019 (India)
Tel. : 91-11-41896680-85, 41893100
Regd. Office : Shop No. 19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon - 122 001, (Haryana)
Toll Free No. 1800 102 0064, Website - www.omaxe.com CIN : L74899HR1989PLC051918
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